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Heard Mr. U.3.4o11apatra. 	r. 

Standing Coi*sel for the Respondents. None 

appears for the a:elicant nor the applicant 

is present in )erson. This being a part 

heard case ands fixed for ttiay with hi5 

consent, t1owever, the applicant is absent 

without any formal notices 

The matter was hears in •xteno on-

last date of hearing on 3.5.05, however, on 

the request of the applicant's counsel f,irther 

time was given to file any more information 

that he may like to do in support of his 

case • However, he is no present today and 

this being a year old case of 2002, it is 

not possible to dr*g the matter unnecessarily. 

Having regard to the fact of the case 

and having perused the records placedAand 

after hearing the Id. Si!. Standing Counsel, 

we find the applicant in this .A* has cQnC 
41 

up with the grievance that selection ot the 

post of GDS 3PM, Rauti Branch Post 3ff ice 

was not done with due regard to the scheme 

for the handIcapped persons, and, thcrfore, 

p

IL 	 .,add 



4 

	

) 

	

O.A. 240/02 

	

NOTESOF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

,, sought for a direction to be is3ued by the 

Tribunal to the Respondents to finalise the 

selection from amongst the candidates applyiz*g 

for the post in response to the notification 

dated 28.9.01 (Annexure-1) giving due regard 

to the claim of the handicapped persons. 

4. The undisputed facts of the case are 

that the post of GDS BPM,Routi was notifi:d 

inviting applications from open market and 

the post was declared reserve for O.C. 	

1W candidates. The vacancy was notified to 

the Employment Exchange also and both 

the requisition {ö the Employment Sxchanl  

and in the public notification, it was On 
mentioned that due'reference would be givr 

to the physically handicapped candidates 

also. No candidate was sponsored by the 

Employment Ehange but in response to th 

open advertisement, 15 candidates including 

the applicant applied* Out of these candidate5 

the applicant was found to be most meritor1ou3 

under PH quotas having secured 63.06% marks. 

However, the said select ion was revie wed by 

the Posaster General.Berhampur Region wh: 

ob3erved that by reserving the post for O.C. 

the Rs spondent No • 4 debarred the cand ha t 

from the other reserved c anm mi tie s fr 

aplying for the post and to that extent 

the vacancy notification was declared `11--)41.  

He, therefore, issued a direction by his 

letter dated 21.3.02(Annexure-R/5) to 

Respondent No.4 to renotify the vacancy  

treating the same as 'Unreserved' both in 

he recjuisition and I 
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as a result of which, fresh recruitrnt 

was initiated and 14 aQplications from PU 

candidates were received, and out of 

in order to merit, one A.Siba Sankar 

who aI scored 72.6% marks in HSC exarninaIn 

was found to be most rneritori-i$ candidate 

and selected for the post. On the ether ha& 

the applicant,Shri Krishna Chandra Rana, 

No- 
	 secured.. 63.06% marks in the HSC exam 

found to be 3rd in the merit list. One mo: 

candidate hasecured 66.13% marks in H3 

exam. 

5 • 	Having regard to the above factd of the 

case, it is clear that the Respondents haWsL  

correctly selected the most meritorious 
1-' 

candidate to the pest and ,was fi fled up 

only under the PH category and, therefore, f 
the grievance of the applicant seems to be I 

without any basis. 

6. 	With regard to the re..notificatton of 

the post, we find no leal infirmity in 

this and infact the earlier notification 

for the O.C. was patently-bad,iJOO cOrrect 

position was infact brought,by the order of 

the Postmaster General of Berhampur Region, 

*0,fheretore, we see no iackty in L 

s lection process adopted, by the Re spondents. 

Accordingli, this 0,4, is disposed of being 

devoid of merit. NO coSts. 
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